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CONTROLLER’S OFFICE

ot sTte wETE AraR (TEAT)
oftaq, & =waF weAT ¥ X
sY(A UF QY weqqr Fv qie  faarar
wigar § 91 T 9 frar sgarial

¥ oA g W /N

AT, 1968 H YU FFrT AT
fFar waT O wEA UF &R0 &0
g gArar T e ¥ i Fre
gy w1 faqio fHar war | SoF
arz freeg fFar @gT &F s
§93WN 9T AT ARY § Ag T A
TEF 1T 99T T 1976 H G«
AW Y @ uF JGaAT LTy
feqEde =1 AT g9 & &, fouw
Fgr TAT fF A7 FHAE JgEAT 9%
ITRG 98 FC FIOF AET AT ATH
g F fog 9T Alewe AT ;T
Figg w9 3 fafy =it gas e
Fx F fafs & e st ffcae e
guH ITRT qgY waATIeE faw STAT AT
f& SEwT & o far 9y ¥
Gy 957 & s § o7 B wmw
qrog A7 A7 § Fifs @i Fwa
feqrdtiz gomr feqmedic 7 g w9
g & Wt o7 WAt & 1 1976
¥ B R ¥ AT Wi G | TS
R § HWewA aTqd qoy 49 Frgiag
aa ¥ fog fRw | 0¥ 9 9 TR
qA FATG 70 Y §, AR & AEE,
7 TN o GrE W FT JT AT
[Mr. Deputy Chairman in the Chair.]
faqar  atfgr 41, g8 S
e & 9EF seara fear s
arfgd AfeT w0 Tt ¥ fay wETH
¥ e ar Fad 93 § TAEr I
[T FTFE A7 7 § 7R Iy
w5t o @ & fr o g «d) faar

{RAJYA SABHA]

States Assemblies 20

FFAT | AL HIOF AT § &I
¥ fadgaag & 5 o wpifell &
g fagia Sard &Yy & 1 AR
frde & maw agt FaT 9T A 3TF
iy ety W fear st s S S
arfs wig § 9T gfa &t s

— o

REFERENCE TO THE ALLEGED

MOVES BY GOVERNMENT TO DIS-

SOLVE CERTAIN STATE ..
ASSEMBLIES

SHRI A. G. KULKARNI (Mahara-
shtra): Sir, through you, I want to
bring to the notice of the Govern-
ment, and particularly of the Home
Minister, an item in various news-
papers, which might be a motivated
item or might be an objective news-
item given by the correspondents. It
says, Sir, that the Law Ministry is
bending forwards and backwards to
find some alibi, in the legai pharaseo-
logy, to enable the Home Ministry to
dissolve some State Assemblies. Sir,
this matter was highlighted many
times in this House during the last
one week. Sir, in all seriousness, I
would request through you, Sir. the
Leader of the House, Mr. Mukherjee
and the Home Minister, Giani Zail
Singh, that the other side of this top-
pling game or the game of dissolution
of the State Assemblieg hag to pe gone
into seriously. Sir, there is a news
item from Lucknow yesterday that a
massive rally wag held there by the
Chjef Minister. Some time back,
there wag a massive rally held by the
Youth Congress. Sir, I think, Mrs.
Indira Gandhi is a very able leader
and she has got a massive victory.
Nobody else can claim any credit for
that victory. It is because of her abi-
lity, and what you call, defiance in
adversity, that she has succeeded and
attained this victory. But, Sir,
Churchill’s famous statement is that
one must be magnanimous in victory
also, Sir, why I am bringing this %o
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your notice is that sharpness is increa-
ging in every State. In Bihar, you find
one type of gharpness in Orissa,
there is another type of sharpness;
end in Maharashtra, yet another type
of sharpness,

Sir, I would like to point out that
this Home Ministry’s asking or advi-
sing the Law Ministry to find an alibi
to dissolve the State Assemblies will
be counter-productive and will not
bring the desired result of stabilisa
tion of this country after the massive
victory of Mrs. Indira Gandhi.

SHR1 BHUPESH GUPTA (West
Bengal): Not counter-productive, but
crime. L e

SHRI A, G. KULKARNI: Yes, cri-
me also, Sir, it is not the defections
alone and the toppling process to
which I am objecting. The difficulty
seemg to be that if you look at the
various States, the satraps at the

State leve] are fighting among them-

gelves. Sir, in my own State of
Maharashtra, there is a fight going
on as to who gshould be the next
Chief Minister. One lobby is Dres-
gurising the Government that defec-
tion should be encouraged and that
person says that he should be the
Chief Minister. Another lobby which
is not supporting that js coming here
with MLAs and MPs and asking te
dissolve the Assembly, Thereby, Sir,
further tension is aggravated in
Maharashtra. Sir, in Marathi there
is a saying. The sun ig all powerful
and bright. But the sand below al-
ways says that it gives more heat
than the sun itself.

SHRI B. D. KHOBRAGADE (Maha-
rashtra): And more trouble.

SHRI A, G. KULKARNI: That is
right. Mrs, Indira Gandhi may not be
having anything but her satraps at
the State level are fighting among
themselves, sabre-rattling and  giv-
ing press statements and pressurising
the people to take to violence. Sir, I
em drawing your attention to that
state of affairs.
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Sir, along with this, I would also
like to draw your attention...

SHRI B, D. KHOBRAGADE: Just
a minute. On this subject which you
have mentioned...

SHR] A, G. KULKARNI:
not completed.

I have

SHRI B. D. KHOBRAGADE: 1
would like to make one or two ob-
servations on this.

SHRI A. G. XKULKARNI: The -
Chairman may not allow me to speak
afterwards. Will you  guarantee
that?

SHRI B. D. KHOGRAGADE: You
have been allowed to make a mention
of the other point. I would like to
add one or two sentencegz on the first
subject which you have mentioned.

MR, DEPUTY CHAIRMAN: We are
not having any debate on it.

SHRI B. D. KHOBRAGADE: I will
make only one submission.

MR, DEPUTY CHAIRMAN: The
hon. Chairman has permitted certain
people to make observations,

SHRI B. D. KHOBRAGADE: I have
to make only one submission,

MR. DEPUTY CHAIRMAN: Then
everybody will get up.

SHRI B. D. KHOBRAGADE: Sir,
only one submission and that is, if
the Assemblies are dissolved, there
will be no provision for the reserved -
seats for the Scheduled Castes and
the Scheduled Tribes. I would like to
draw the attention of the Gov-
ernment . . .

MR, DEPUTY CHAIRMAN: Please
do not raise a debate on this.

SHR; B. D. KHOBRAGADE: I
make only one small submission that
the Government should pay attention
to this particular problem that there
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[Shri B. D. Khobragade]

will not be any provision for the
Scheduled Castes and the Scheduled
Tribes if the Assemblies are dissolved.

SHRI A. G. KULKARNI: Sir, I
have not yet completed. ‘

SHRI B. D. KHOBRAGADE: The

Government should see that the Sche-
duled Castes and the Scheduleq Tri-
bes do not suffer because of the dis-
solution of the Assemblies.

SHRI A. G, KULKARNI; What I
wanted to mention is the statement
of Mr. Charan Singh that the Govern-
ment should straightaway go to the
court. (Interruptions)

MR. DEPUTY CHAIRMAN Order

Please,

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): Sir,
only one point which I would like to
tell the House iz that we are very
much aware to maintain the reser-
vations for the Scheduled Castes
and the Scheduled Tribes. That is
why in utmost hurry, with the ap-
proval and consent of al] the Members
present here, we got the Constitution
Amendment Bill passed. We are ful-
ly aware of it.

SHR] BHUPESH GUPTA: You are
certainly aware of it. The only thing
is that since you are aware of it, act
according to that awareness. That is
why I say all these things. There-
fore, dissolution should not be talk-
ed about till the President has given
his assent to the Bill. You have got
the majority, that ig all right. This
Bil] has not yet been approved by
any ‘State. It has to be approved by
not less than one-half of the States and
the only the President gives his
assent and then only it comes into
force, this reservation comeg into
operation. I am sure he is aware of
it. Being aware of all these things,
restrain yourself. Do not send your
Cabinet Ministerg to various places.
(Time bell rings)

MR. DEPUTY CHAIRMAN: Order

please. )
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SHRI A, G. KULKARNI: What that
awarenesg is, act as per that aware-
ness, That is why they gre asking
the Law Ministry to find some alibi -
to dissolve it in one way or another.
So, Sir, what I am suggesting to'
you js that Shri Charan Singh., ‘

g Wat (w9 fag) ¢ SO
el oY, ¥ faags o a@ wg
g § AT 9% T geww Y | ¥ 39
19 § forg a1 F7 40 wrgar g fF
g wifeezgua ¥ Kogwy I ot
g 26 T & wEgd @ow gt o€y
giifag gwwly ¥ 3% faw & 99
frat @tz et e fafaee<t &1 @
fagr fs 3 oedt & ey sw‘r {fe-
g HL

(Intermptzons)

' |
MR. DEPUTY CHAIRMAN: Orcier
please, You have had your say.

SHRI JAHARLAL BANERJEE
(West Bengal): We know how to set
him right. (Interruptions)

SHRI A. G. KULKARNI: Sir, the
Treasury. Benches are trying to frigh-
ten me, But they must be aware of
my guts and my power to retaliate:

=it favaew arg aie (AwfAEhn):
T A FT AT IS § HTGRT
T AT & QT g 7 HT GE9 T I
ST FT TG § | AR W q@E D A
FTX FY TTIT o TE &

SHRI A. G, KULKARNI: T tell Mr.
Dwivedj that he has also quoted many
times, I have not got any channel
with the Home Minister to get the
news, It is only the newspapers
through which I get the information
which I have brought before you. Do
not take the success to your head.
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All the Treasury Benches should
know that success should not go to

T3 Argw SUR! 990, I B9

their heads. Otherwise they will fall | P9 FCERAE 1 77T TR 7T AfR
down, 1T HMW F IAW AT G | AlHA
SHR[ KHURSHED ALAM KHAN | SWQ STeed a7 a7 g, wifow ¢

{Delhi): Thank you for the advice.
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SHRI B, D. KHOBRAGADE: Sir,
the question of reservations is a very
important matter, We do not want
that the Scheduled Castesg and the
Scheduled Tribes should suffer be-

cause of the dissolution of State
Assemblies. Let the Home Minister
make the position clear on this matter.
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SHR] BHUPESH GUPTA: The
position is quite clear. I do not know
why the hon. Minister is trying to
prevaricate over this matter. We are
not objecting to his sending to the
President. As you know, Parliament
costitutes President and two Houses
of Parliament under the Constitution.
Obviously, President will get it. Even
if you do not gend it, he will get it
and the President must be beholdened
to you for having sent jt. That is not
the issue. The issue is that he knows
very well that President’s assent is
absolutely essential for this Constitu-
tion (Amendment) Bill to come into
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force and in this case no such assent
can be given unless it hag been rati-
fied by more than half the number of
States. It ig the categorical position.
Now we see the Cabinet Minister de-
claring it and he would not rest until
“he Weast Bengal Governmet is thrown
‘nto the Bay of Bengal. We see Cabi-
net Ministerg going and asking for
dissolution. It is Government’s inter
grence . . . (Interruptions). Madam
lady, you will not understand the Cona-
t tution.  That is not for you. But
1.} us argue on the point.

st gaEaw  wfowwl sl
(T9TE) : gw ar ey §, w0 e
quTa & |

SHRI BHUPESH GUPTA: Neither
you understand me nor - the Consti-
tution. That is my misfortune, I
want them to behave. The hon. Mini-
ster said we cannot do  anything..
(Interruptions). Your Ministers are
going around making public statements
causing incitement, for the aissoluticn.

MR, DEPUTY CHAIRMAN: This is

not the occasion for it. Mr. Yadav
now. .

REFERENCE TO THE REPORTED
POLICE ATROCITIES IN NARAIN-
PUR VILLAGE, DEORIA DISTRICT

o TR avea (faeEre) : gaET-
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